
[ 3418 ]HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(Special Original Jurisdiction)

FRIDAY,THE FOURTH DAY OF OCTOBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J SREENIVAS RAO

WRIT PETITION NO: 27854 0F 2024

Between:

AND

1

2

lai Teja Reddy Kamatam, S/o K. Narsimha Reddy Aqed about 2i years, OccStudent R/o Fiat No._103, Sri Sai Mapte foweri'Sii[a park, NLai 
-M;fir;.i;

v,oyaman0tr school, Kondapur Hyderabad.
...PETITIONER

J!" .Ptgl: of Telangana, Rep.by its principat Secretary, IMedicat, Heatth and
h_amtty Wettare Department, Secretariat Buildinqs, Hvd6rabad.
Kaloji Narayana Rao_ University of Hearth sdienc6s, Rep.by its Registrar,
warangal' warangal District' 

...RES'oNDENT.

Petition under Article 226 of lhe constitution of lndia praying that in the
circumstances stated in the affidavit filed therewith, the High court may be
pleased to issue a writ, order or direction more one in the nature of wRlr oF
MANDAIMUS declaring the action of the respondents particularly the 2nd
respondent in not granting permission to the petitioner to upload c category NRI
quota documents for admission into MBBS course under Management quota c
category in the 2nd Phase of counseling for the academic year 2024-2o2s is

illegal, arbitrary, contrary to the rules and unconstitutio na I
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lA NO: 't OF 2024

Petition under lection 15'1 CPC praying that in the circurnstences stated in

the affidavit filed in ;upport of the petition, the High Courl nra 7 be pleased to

direct the 2nd resp,r rdent to consider and permit the petit orle' ':o upload NRI

Documents for adrr ssion into [t/BBS Courses under Managr.'ntent Quota C

Category in the secc nd Phase of counseling for the Acaderm\c yrl-ar 2024-2025

Pending disposal of ilre above Writ petition

Counsel for the Pet[tioner: SRl. MOHD GULAM RASOOL

Counsel for the Res;Srondent No.1: Ms. SWAPNA MADHURI,
AGP FOR MEDICAL HE,AI-TH AND
FAMILY WELFARE

Counsel for the Resp(,ndent No.2: SRI G. RAVI REP SRI A. PRABHAI(p,R RAO, SC

The Court made the, 'ollowing: ORDER

=



t^ a 7

E N' E E ST E K

AND
E B S CE

w t Peti tion No-27854 of 2024

E
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ONDER' lPer tbe Hax'hb the CbicfJrcan Abk Aratth)

Mr. Mohd. Ghulam Rasool, leamed counsel for the

pedtroner.

Ms. Swapna Madhuri, Iearned Assistant Government

Pleader for Flealth, Medical and Famity Welfare

Department appears for respondent No.1.

Mt. G.Ravi, iearncd counsel representtng

Mt. A.Prabhakar Rao, learned Standing Counsel for Ieloji

Narayana ltao University of Health Sciences, appears for

fespondent No.2.

2. With the consent of the parttes, the matter is heard

finally.

3. In this writ petition, the petitioner inter alia has

prayed for the following relief:
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'l 'ot dre teasons stated in the accompal-trn rg

;,ihdavit, the peritioner herein ptays thar tlu:

{lourt may be pleased to issuc a \X/rit, ':rtc.el

,r, ditection more ofle in the nature o{' \\/Rlf '

, )F MANDAMUS declaring ths 26u' rn o

.he tespondents, particularly the .Z'"1

:cspondellt ifl not grantlng permissiotr 1'r thr:

redtioner to upload 'C' category NRI ':luotrt

locuments for admission into MBBS cours':

:ndet Management quota 'C' category I n rI':

2',d phase of counseling for the academi:: v:ar

2024-25 as illegal, atbiffary, contrary to .h:

n es and uncons titutional and pass strcll

other order or otdefs as this Court deems

just and propet in the circumstances r 'f th:

cas e."

4. I-r:arned counsel for the petitioner sr'-blnitted that

inadver' .cntly the petitioner could flot r(ig ster for

admiss i r1r under management quota 'C' f'lRI cetegorl

The ref r rc, the University is not permitting :h': rc'titronet

to secil admission undet Management (]uota '(l' NRI
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category. He further submitted that the petitioner be

granted liberty to submit a representation to the Universiry

and the Universiry be directed to decide the said

representation in a time bound manner

5. Learned Standing Counsel for the Universiry

submitted that the last date of registration was 23.0g.2024

and thereafter, merit list has been prepared, which shall be

published at the rime of indicating the web options.

However, it is fairly submitted by him that in case the

petitioner submits a representation, the same shail be dealt

with by the University in accordance with law.

6. In view of the aforesaid submission and in the

peculiar facts of the case, the lVrit petition is d.isposed of

with liberry ro rhe petitioner to submit a representadon

before the University with regard to his grievance.

Needless to state that in case such a representadon is
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madc, tl t University shall decide the same s'': th n a period

o[ nvo 2) davs thereafter. It is made clear *rat t]ri:r (lourt

has not :rpressed any opinion on the merits t:'f l.h: ratter'

XlLscellaneous apphcanons, iF an1' penJintJ, shall

stand cl rscd. There shall be no order as to c()s 's' ,

SI)/.V,HARI PRASAD
ASSIST,\NT REGI'TRAR

"lru'6r//TRUE COPY//
SEC:TIO FICER

To,

BM
BSK

1 The Principal Secretary, tvledical, Health and Family \A/ellare Department'
'' 

Secretariat E;t ildings, T.S.,Hyderabad
2. The RegistraLr Kaloii Nr;;v';il;"i;" Jniversity of Health llciences' warangal'

Waranqal Dis:rict.
3 6;;"iB Ciiii. lroHo culAtvl RASoolAd.v.ocate IOPJoI

4. Two c.s to (jp FoR M;Dt-iAl i-renLlt 51y1lV wElrn iL-e ,High Court
" 

toiifre-St"te ',f Telangana at Hyderabad t9l']If-..-
5. 6;; cCi;'a;irr A- p"nneHAKAR RAo, sc [oPUC]
6. Two CD CoPias
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CC TODAY

HIGH COURT

DATED:041101i2024

ORDER

WP.No.27854 of 2024

DISPOSING CIF THE WRIT PETITION
WITHOUT COSTS

-a .- '-
.t t,e ll r. t: at

t] [+l:trP1 o

.: . ,,/

.:/
:.,t'-i

cq


